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! . ' The learned counsel for the. applicantS appears
: . ene——7tas

' before us and states ‘that/ the appl:.cantc/hawe filed

,i ' ' another o A, 1084/91 he does not wish to press this 0.A.

further and he prays for the wit:hdrawal of the Same,

Accordingly, we allow the prayer and dismiss this O.A. .

N sl

as wi thdrawn .

(N. Dharmadan) (s. p. Muleerji)
Judicial Member .~ Vice Chairmman
27+2.92
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